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Tax EvasioN BY M/s, KANARA ENGINEERING
Co. (Pvt.) LD, BoMBAY

995, SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased
to state :

(a) whether any complaint was received
by the Assistant Director of Inspeclivn
(Intelligence). Bombay about tax evasion
by M/s, Kanara Engineering Co. (Pvt.)
Ltd., Bombay;

(b) whether a raid was carried out
on the premises of the Company;

(c) if so, with what results;

(d) whether the inquiries in respect of
the tax evasion by the Company have since
been completed; and

(e) if so, the action taken against the
Company ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARIJI DESAI) : (a) Yes, Sir,

(b) and (c) No raid was carried out
but the business permises of this company
were surveyed under section 133A of the
Income-tax Act, 1961 and marks of inden-
tification were placed on the books of
Accounts and other documents, which
were later summoned and examined,

(d) No, Sir,

(e) Does not arise,

Funps For NEw MebicaL CoLreces v U.P.

996, SHRI YASHPAL SINGH: Wil
the Minister of HEALTH AND FAMILY
Planning be pleased to state :

(a) whether Government have refused
funds for setting up two Medical Colleges
in Bareilly and Faizabad Divisions of
Uttar Pradesh. and

(b) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (b) Central assistance is releas-
ed to the State Governments on an
approved pattern for the establishment of
new medical colleges. The location of the
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colleges is determined by the State Gov-

ermment concerned.

The Government of India are not aware
if the State Government of U.P, have re-
fused to allot funds for setting up medical
colleges in Bareilly and Faizabad Divisions
of the State,

12 Hours

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

STRIKE BY ATRCRAFT MAINTENANCE ENGI-
NEERS OF ATR-INDIA

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : I call the attention of the Minis-
ter of Tourism and Civil aviation to the
following matter of urgent public impor-
tance, and I request that he may make a
statement thereon :

“The strike by the Air-craft Mainte-
nance Engineers of Air-India.”

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : I am grateful to you, Sir, for
affording me this opportunity—
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SHRI NATH PAI (Rajapur) : On the
same subject—the strike of the aircraft

engineers of Air-India which, if oot set-
tled, amicably, is likely to engulf the whole
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staff—I had given an adjournment motion.
That has been disallowed. We are now
on the calling attention, How do you help
us?

MR, SPEAKER : At every stage. 1 do
not know, adjournment motions are given.
It does not mean that automatically it is
taken wp. This was allowed before your
adjournment motion came, Your adjourn-
ment motion was seen by me this morning
at 10,40, while this one was received
yesterday. Therefore, I cannot help it

SHR] NATH PAI: The Calling Atten-
fion nolice was given yesterday,

MR. SPEAKER : You had given it
after 10-30. Up till 10-30 you are en-
titled to give. Anything coming after
10-30 comes only the pext day. You know
that very well. This, T had admitted be-
fore 10-30.

SHRI HEM BARUA (Mangaldai) :
This does mot cover other adjournment
motions and calling attention matters,

MR, SPEAKER : Let us hear the Minis-
ter mow,

DR. KARAN SINGH : I am grateful to
you, Sir, for affording me this opportunity
lo make a statement on the illegal strike
resorted to from the 6th November, 1967,
by Maintenance Engineers of Air India
represented by the All India  Aircraft
Engineers Association. The Association
served a notice on the management of Air
India on the 7th October, threatening to
strike from 6th November if their three
main demands were not conceded, These

SHRI NATH PAIL: What is the period
of notice that you had ?

DR. KARAN SINGH : 30 Days,

SHRI NATH PAI: They are required
to give 14 days' notice. If they had given
30 days’ notice, it is a very important
aspeet,

DR. KARAN SINGH : That does not
make it legal.

These were that :—

(i) No one excepting Aircraft ‘Main-
tenance Engineers should be al-
lowed to inspect or certify the
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maintenance of aircraft in terms
of an existing agreement;
(ii) The appointment of an engineer
on local terms in the Air-India
Office in Rome was in breach of
an agreement requiring consualta-
tion with them and should there-
fore be revoked; and

The Association should be recog-
nized as the sole representative
of another section of Officers in
Air-India, called ‘Technical Offi-

CEeTS

The Regional Labour Commissioner,
Bombay, enquired into the matter and held
conciliation proceedings which ended in
failure. He submitted a failure report to
Government on the 26th October. On the
3rd November my honourable colleague,
the Minister for Labour & Employment,
met the Chairman & Secretary of the Asso-
ciation and advised them to withdraw the
strike notice on the basis that Government
would refer the first point of dispute to
compulsory adjudication. He informed
them that the second point lacked sube-
tance and was therefore unsuitable for
such reference and that the third point
could not be the subject of an industrial
dispute. The representatives prcferred to
have further conciliatory talks initiated by
the Labour Minister on all the three points,
and the Minister agreed to do so and re-
quested them to withdraw the strike notice.
He also assured them that, pending further
negotiations, he would advise Air-India to
maintain the sfafus quo as on 3rd Novem-
ber 1967. A letter to this effect sigmed
by the Labour Secretary was handed over
to them the same evening. The Association,
however, did not withdraw the strike notice
and on the 5th morning it became neces-
sary for Government to refer to adjudicat-
tion the first point of dispute. Notwith-
standing the fact that their main point of
dispute had been referred to adjudication,
the Union chose to go on strike from the
evening of the 6th Movember,

(i)

As Honble members are aware, any
strike, when an adjudication between the
parties is pending, is illegal under the In-
dustrial Disputes Act. It is a matter of
deep regret that a body of educated and
highly paid technicians should have chosen
to resort to this illegal path, and should
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have attempted to apply pressure by caus-
ing loss in precious foreign exchange to
the country apart from inconvenience to
thousands of passengers, Indian as well as
foreign. Thi¢ is not the first time that
the law of the land has been defied by a
group of skilled workers employed by the
Air Corporations, and Government is
deeply concerned at this growing tendency
to contravene legal provisions and make a
mockery of the procedures laid down for
the peaceful settlement of disputes under
the Industrial Disputes Act. 1t was for
this reason that at the end of August the
Labour Ministry had informed all the
Unions and Associations of the Air Corpo-
rations that illegal strikes would not be
tolerated, and that parties resorting to such
action should be prepared to face the
copsequences of their action, Government
have accordingly initiated crimimal proceed-
ings against some of the strikers, and these
are now pending before a Court of Law
in Bombay. Air-India has also initiated
disciplinary action against them.

1 have already stated that the first point
in dispute has been referred to adjudication,
and it would not therefore be proper for
me to go into the merits of this dispute.
1 would, however, like 1o assure the
honourable Members that the system in-
troduced for inspection and certification of
overhaul work by Inspectors is one
which had been evolved with the
approval of the Director General of
Civil Aviation and has been in vogue
in the industry since 1948. A similar
system is also prevalent in the Air-
lines of most advanced countries, and the
Director General Civil Aviation reiterated
the adequacy of the present arrangements
in & letter to the Association dated 21st
October, 1967. He also offered to meet
representatives of the Association for such
clarification# as they may require. This
clearly shows that the arrangement being
questioned by the Aircraft Maintenance
Engineers has nothing to do with safety,
but has been raised purely on monopoly
comsiderations, 1 should also add that the
demand of the Maintenance Engineers has
been oppoged by the Technicians, who do
all imspection and certification
monopolized by the former.

a matter to be decided by
Adjudicator,

work to
This is
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In conclusion I would like to reiterate
that it is a matter of deep regret that
Unions and Associations whose members
are well paid and occupy responsible posi-
~tions should resort to illegal strikes on
flimsy grounds. I am sure the House will
join me in the hope that they will even
at this late stage see the error of their
ways, conduct their activities strictly in ac-
cordance with law, and unconditionally
call off their strike which is as contrary
to the law a¢ it is detrimental to the
national interest,

1144

SHRI SRADHAKAR SUPAKAR: It
is reported in today’s papers that 500 more
engineers are joining the strike which will
probably make the entire air service to be
paralysed altogether. What steps have the
Government taken to make the Air Indo
and the Indian Airlines Corporation run
in spite of these strikes? May 1 koow
why steps were not taken earlier to sec
that the adjudication started in time and
not at this late stage ?

DR. KARAN SINGH : There is a report
in the papers today that some IAC mainte-
nance engineers may join the strike, but I
sincerely hope that the report is not true,
because it will be a matter of great regret
if others also were to be drawn into an
illegal activity. I would like to put it this
way. Over the last few months we have
bad over half a dozen strikes and strike
threats in aviation. We are trying to build
the new foundations for aviation in this
country: we are spending crores of rupees
upon buying new aircraft and on building
new airports, and still we are hampered at
every step by people who resort to strikes
upon flimsy grounds. I am sure the House
will agree that we cannot continue to face
this sort of thing. Otherwise, it makes a
complete mockery of all our air plans.

As for adjudication, the first point was
sent to adjudication on the Sth, and there
was no reason whatsoever why the illegal
strike should have been rvesorted to
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in this country cither the rule of law will
prevail or the rule of chaos will prevail.
There is no third alternative.
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SHRI NATH PAl: Mr. Speaker, you
should allow a discussion om this subject.
Are you fair to us mow? Do you want
only ome side to be presented 7

MR. SPEAKER,: No, it is not fair to
say that, I have given opportunity to the
members of the Opposition also,

SHRI NATH PAI: I am not asking for
an opportunity to put a question.

MR. SPEAKER ; Anyhow 1 do not
accept that charge.

12.15 Hes.
PAPERS LAID ON THE TABLE

FmAL REPORT ON INDUSTRIAL PLANNING
AND LICENSING PoLiCY

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): | beg
to lay on the Table a copy of the Final
Report on Industrial Planning and Licens-
ing Policy by Dr. R. K. Hazari. [Pliced
in Library, See No., LT-1569/67]

ANNUAL REPORT OF THE ALL INDWA INsTI-

TUTE OF MEDICAL SCIENCES & PREVENTION

OF FOOD ADULTERATION (AMENDMENT)
RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): On
behalf of Dr. Chandrasekhar, I beg to lay
on the Table—

(1) A copy of the Annual Report of
the All India Institute of Medical
Sciences, New Delhi, for the year



